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IN THE CENTRAL ADMINISTRATIVE mz/iaumm, : HYDERABAD BENCH

AT HYDER&BAD!

0.A.Ne, 1043/95 Date of Order ; 24,2,98
BETWEEN ;

K.Venkata Narayana Reddy «» Applicant,

o |

1, Superintendent ¢f Pest
Offices, Wamaparthy Divisien,:
Wanaparthy,:

2., Post Master General,

Hyderabad Regien, : .
Hyderabad, "+« Respendents,

e m.B.G.RaVindra Rﬂidy
Counsel fer the Respondents is;'. Mr, K,Ramulu

CORAM g

HON'BLE SHRI R.RANGARAJAN : MEMBER (4DMN.)

HON'BLE SHRI B.5. JAI PARAMESHWAR : MEMBET (JUDL,)

QRDER

X As per Hon'ble Shri R.Rafmgarajan, Member (A dmn,) X

Nene for the.applicant.f Ms,Ehama fer Mr, K.Ramulu,

learned standing counsel for the respondents,

2, The facts of this @ase Pre as follews i-
The applicant was appei:x;ted as EDBPM, Pellepally Branch
Office w,e,f. 29,7.72 the day jen which the BO was opened, As

7 baden 7
the BO was running in/\_loss beyf@nd the permissible limit since us
) [

!

opening, the department decided that the cenveyance work of BO

L
should be withdrawn mem the ED Mail Carrier and the same was

entrusted te the appliéant w.c!e.f. 16,8.78 en payment ef éllowanq

é
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@f ks,12/- per month, Since then it is stated that he was
c_iiscnargiﬁg the duties of cenveyance work alse, The repre-
sentatien ef the applicant dated 3,4.95 for previding a E.D.
Mail Carrier pest for relieving {:he applicant from the
conveyance duty was examined by R~-2, That was not feund
justifiaple and hence the creatitn of post of EDMC was rejected,
The appl-{.cant was infermed accon?-ingly by Rl on 7.,4,95, The
applicantL&)eing pald a compined Auty allewance of R.sJS/— Pel,
in addition te his pay fer attending te delivery and cenveyance

work im accerddnce with the previsiens of Rules,

3. At the time of his pesting as EDBPM the applicant was
getting a tetal of 85,758/~ p.m. which is inclusive of all ether
allewances, His duties are te mdintain the Branch Office Accounts,.
-Sa\iing Bank Acgeunts, Recurring Depesit Accéuhts, Mahila Samrudhi
..—-Y0jana Acceunts, Registratien of letters, Mpney Orders, P,LI,,
etc, In addition te these dutiés he has a;sQLdeliver the letters
te various places namely Tallak}‘!mta, I‘iangralkunta, Thanda,
Kothakunta etc., The applicant Submits these duties for

delivery ¢f letters is that ef EDDA,

4. This OA 1is filed praying for a declaration that the
action of the respendents im compelling the applicant teo |
discharge the duties ef EDMC is illegal and cemsequently to
set aside the meme Ne ,A/47-11 dated 7,4.95 rejecting his
request for creatien of pest ef EDMC at éallepal;y BO and

fer a censequential direction not teo allet the duties of
EDMC to the applicant and to réimburse the actual expenditure

incurred by the applicant fer discharging the du’cies ef EDMC,

e In “the reply it is made,clear that the applicant was
- paid for the pest of EDBPM salary of Bs,375/- + DA, *+ 85,75/~

The learned counsel fer the applicant Submits that in view

of the combined allewances @fiﬂs.?S/- pald te® him the
;

D, N . .3
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applicent has te discharge the duties of EDMC and the

‘department cannot effeszed to create a new EDMC pest as
requested by him, [{The applicant while jeining the services
was getting an ameunt of p5,758/~ p,m. inclusive of all other
allowances, This is mot disputed, We repeatedly asked the
learned ceunsel for the respendentswhether the combined duty
allewance 9f &,75/- paid t® him is over and above that of

| Rs:[?gi,;- which was his remumeratien fixed at the time of his
joining as BPM, The learned counsel fer the respendenté_
cenfirmed witheut any hesitatien that the present pap of the
applicant 1is p,75/=- mréthan Rs.'ISéo/-. Thae the applicanﬁ is
fully cempensated for the duties entrusted to him fer carrying

mail ba% frem the statioen, )

6. The applicant has been compemsated by m him
copbined duty allewance of Rs,75/~ over and abeve af his
initial pay ef §,758/~-, Thus the applicant has{fgflly cempen-
sated for performing the Guties of EDIC in additien to his dubies
pest ef BPM, If the applicant is net willing te carryeut
the duties of Mail Carrier it is up te him te resign from

eonpy
the postb He cannet demand for pasting of a Seperate Mail

. Aot S pmden, -

Carrjer especjally ihen the BQ 18 running jim loss, Further
the applicant cannet dictate terms teo the G@vernment-f@r
creation ¢f posts, If there is juStificatian the department
will take actien in accerdance with the rules, He has submitted
his request fer creatien ef EDMC which has been rejected by the
department for valid reasons. Hence the applicant cannet
‘éemamd fer creation of Majl Carrier, Hhe has been fully
cempensated for perferming the dﬁties of Mail Carrier and
that will meet the ends of justice for giving him extra

work for perferming the duties of the Ma'il Carrier,
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Qopy to:
1., Superintendent of Post Offices, wanaparthy Oivision,
Wanaparthy.

2. Post Master General, Hyderabad Region,
H)’dﬂrabado

3. One copy to Mr.B.G.Ravindra Reddy,Advocate,CAT,Hyderabad,
4. One copy to Mr.K.Ramulu,Add1.CGSC,CAT,Hyderabad,
5. One duplicate copy.

6. Cne copy to D.R(R),CAT,Hydersbad,

s
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7 In view of what is stated above, we find no merit

in this QA, Hence the QA is dismissed, No cests,

oS« JAI PARAMESHWAR ) ( R A GARAJAN )
/mhmbeg,; (Tudl.) Member (Admn,)
QRA - Dated 3 241_:h“February, 1998

( Dictated in Open Ceurt ) Mw
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